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3IRA/ORDER

PER ANNAPURNA GUPTA, ACCOUNTANT MEMBER

The present appeal has been filed by the assessee against
order passed by the Ld.Pr.Commissioner of Income-Tax-1, Rajkot
(hereinafter referred to as “ld.Pr.CIT” dated 17.02.2021 under
section 263 of the Income Tax Act, 1961 ("the Act" for short)
pertaining to Assessment Year 2012-13.

2. At the outset, it was brought to our notice that the assessee
has filed a letter dated 20.6.2023 stating that the assessee wanted to
withdraw its appeal on account of the fact that consequential order
u/s.143(3) r.w.s. 263 dated 26-3-2022 has been passed by the AO,
wherein returned income has been accepted, and therefore, there
remains no grievance in the present appeal against the 263-order,
which was challenged and pending before the Tribunal for



ITA No.53/RJT/2021
2

adjudication appeal. The letter of the assessed dated 20.6.2023 is
placed on record.

3. In the light of the above letter of the assessee stating that since
the assessee’s grievance has been resolved by the Department, we
allow request of the assessee and dismiss the appeal of the assessee
as withdrawn.

Order pronounced in the Court on 23r June, 2023 at
Ahmedabad.

Sd/- Sd/-
(T.R. SENTHIL KUMAR) (ANNAPURNA GUPTA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Ahmedabad, dated 23/06/2023
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